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"IMPORTANT"

Whilst care is taken prior to

CORRIGENDUM

CIN:U65191UP1990PLC045609

Date: 27/02/2026

manner whatsoever. Place: Mumbai

make necessary inquiries A company incorporated under the Companies Act, 2013, requesis of physical shares, which ware kpdged prior T 1= Apdl, 2019 and which were: rejacted returned/not

before sending any monies Registered Office: S-24/1-2, Fourth Floor, Mahavir Nagar, Al cliglbs: s ey |oddaeclodie fhek: ramesls whh the: Cormany's Eiate: to s i and
. . 1 H H u i CuilNG i g 1 & 0 S LSS i ey i o = !
or entering Into any Orderly Bazar, Near M?h;wr l\gzr;(ggz\/,aranaa, Uttar Pradesh, Share Transfer Agent. along with the requisite documents as prescrbed under the SEBI circular Le., Skyline
agreements with advertisers . . ndia - : , , Fmancial services Private Limited, D-15304, 1 Hoor, Okhla Industrial Areq, Phase-1, New Delbi- 110 020 Email
or otherwise acting on an All other information remains unchanged and this corrigendum parveendaioiinerta.com; investors@skylinefinerta.com Contact no: (001)-26812682, 83, (011)-40450193-96
advertisement in any should be read in conjunction with the earlier advertisement. Piease note that the securities so transferred shall be credited to the transferee only in dematerialised form and

! Best Agrahfe L.m.ted

. 1k Bt i, | ik
acceptance of advertising This is with reference to Notice and Advertisement of Notice for
copy, itis not possible to verify convening meeting of Unsecured Creditors of Utkarsh Small BEST AGROLIFE L|M|TED
its contents. The Indian Finance Bank Limited which was published in Financial Express CIN: L741100L1992PLC 116773
Express (P) Limited cannot and Jansatta on February 25, 2026. It is hereby clarified that the Registered and C te Offi |_1 F a5 Mata niabi Bagh, New Delhi-110026
b (P) : name of the Bank, CIN & Registered Office to be read as follows: eqislered and Carpara F., 2 ol ' k Het
be held responsible for such )
UTKARSH SMALL FINANCE BANK LIMITED E-mail: infoi@bestagrolife co it
Contents_, norforany loss of CIN:L65992UP2016PLC082804 Ease of Doin lmtﬂ-nl Special Winduw ll:rr Tranﬂer and
damageincurredas aresultof A company incorporated under the Companies Act, 2013, s Bymlitgso gk i syt ical Securities
transactions with companies, Registered Office: Utkarsh Tower, NH-31 (Airport Road), = R !': =T e e (SEBI Cireu
iati indivi Sehmalpur, Kazi Sarai, Harhua, Varanasi, Uttar Pradesh ofice is Perchy given pursta Brurliies and Exchange GDoar neia ircular
associations or individuals P PIN = 991105 Mo, HO/36/13/11{2)2026-MIRSD-POD/1/3750/2026 dated January 30, 2026, a special one-year window nas
advertlglng Inits newspapers | d of ' besn opened for iranster and dematerialisation of physical shares. where the transler dead was axetuted prior
or Publications. We therefore ‘ nstead o to April 01, 2019,
recommend that readers UTKARSH COREINVEST LIMITED The Special Window shall remain open from 05 Febraary 2026 to 04 February 2027 for re-lodgemeant of fransier

aftended due to deficiencies in docements/process/or otherwise.

ghall be subyact o 3 lock-in period of ona vaar eom W date of regestoation o Fansten as per he SEB] guidahnes
For Best Agrolife Limited

M/s COROMANDEL AGRICO PRIVATE LIMITED
(UNDER LIQUIDATION)

Liguidators Correspondence Address: 332 & 333, 3rd Floor, Somdutl Chamber-I,

5y
Date:. 26" Fabruary, 2026 Aarti &rora
Fiace: Mew Dethi G5 & Compliance Dficer

Bhikaji Cama Place, New Delhi-11006E, E-mail id: coromandel.cirpizrgmail.com

E-Auction Sale Nofice
(Order passed by Hon'hle National Company Law Tribunal, Allahabad Bench
dated 05th June, 20235)
Notece is hareby given by the undersignad to the pubdic in genaral under the insolvency
and Bankruptcy Code, 2016 and regulation there undes, that the assets stated in Table
given below, will be 2old by E- auction throwoh ondine e-auction service proveder
E-BKray Listing and Auction Porial at hitps://ibbi.baanknet.com,/eauclion-ibbi
Assets of the Corporate Debtor is being sold on "AS 13 WHERE 15" "WHATEVER
THERE IS" AND "WITHOUT RECOURSE BASIS" and such s3id dispoaifion is withouwt
|II1§||' kind of warranties and indemnities.

Date and Time ol Asciion Saturday 1% March, 2026, babween 02:00 PM bo
400 PM with Uslimilted extension of S minutes®
i.e. The end time of the e-awction will be exiended
by & miswtes each time if the bid t= made within tha
lagt 5 minutes bedore Clonwre of anchion.

Last Date fer Submizsion of Docoments & |19 March | 202 & before 0500 P,

P2

]
3 |Descriplion of Assels 7 Elocks under fuction | Reserve Price | EMD {IMR) Bid Encremental
e e o iIHH? Valug {INA)
A |Lob A: ResidentEs Flal loceiesd 3 @ No, 1 5 A&, H; 2,00, 000-

. Gund Floon, Skeela Spartrenl, LES 1.&B, ':IE [II]I]" 18,89, 000/
R, Wl Kawla Tehsil= Kurkadd), Muombai

Azseld I0: 3185
B Lok B: Commarcial Otlce Space Logated al IR=. Rz Re. 2,00, 00&y-
(Hca No.B-B01, 502 & 803, &th Foor, 20345000 | 20,342,500 /-

Alapun Arcade, Mouje- Vadodasa Kasha,
Talik: = \dodara Cily, Disic]- |.'I| ([
Gujral [ToisAea: ﬁl}'l"l B0 S0, Fl

Akcel 10: 319

O |Lok C: Commercial office docated al OMce No. s, RE. Re. 2,040,000 -
@128, 814 & BAS, Eightn loor, Lommerdal 252 03000/~ | 28,250 3040
Budding ILD Trads Genine, ¥illage- Tik
Sechee-4T, Sohna Road, Tehsi L Meinct
Gurgeon, Henyana, (Super hred 1566,09 5q
F1.) oo with afice fquiprment, Turniture aod
fisiin

Aetel 1D 3192

A |Bank @elalls For EMD Paymest Prospective mooers shak deposi the Eamast Money
Depost (EMD) thrnugh thei own e-wakat account an
ffie htpe:/ibbd baanknel.com’ pastal. Lipon the
sieoessiul concimsion of the auction, the EMD amount
o e highRss Tidder will e ransdesmed o the Becount
i e ACLond of “CORACMANDEL AGRICD PRIVATE
LIMITED in Ligukdasen™, heing; Acoount Mo,
dS51RAGAT T, Bank MMame Balik Kahirdry Bank,
Branch; Safdarpng Enciave. My Oel, (PR
KEERDINNTS

alte Visil 284 Inspeciion delails wita can ha wsts bebween 10200 AM b 5080 BT o
27 February, 2026 o 19 March, 2026 sulyjecisd fo
gl lzast 42 hours pror nlmason

Camast a 929290003

i |The delailz of the process and bmelines are |Reter Complete E-auction Process Memorandum
ouflined in the E-Auctlon procaze documant | avallable on bitges:/ibbl haanknet tom/sadction-ibbi

For E-awction details, Contact Mabile Mo: (+91) B2912 20220, 022-69029400,
E-mail I0: peha@psballiance.com, supporl. baanknei@Epsballiance.com

En

Nuta:

1. Enterested bidders shall participate adter mandaionly reading and areging to e relevant erms
and conditions intleding as prascabed m E-Alclion procass dacumeant and accesdinghy sufimil
fhes intarast in the mannar prescribed in E-Auction process document

2 The Liquidator has the abselute nght oo -accepd or reject amy oF &l ofens) o
atfpaurn/postpone’ cancalmadilytarminate i e-austion or withdraw any assals thasod from
the aLcEon proceading at any siage without assigning amy reason thereot

3. - Prospoctive Didders shal submit an undertaking that they do not suler [rom-ay inelligibility
under saclion 234l the Cada fo the axtent applicable and that if found meliphle at any stage. the
earmast money sepasited shall ke forfeited

4. The Successhul Auction bidder shall provice baknce sdle consideration within 30 days from e
daba of Esianca of Letier of Intant by the Liguidator, Paymant bayvond 30 (thirky) days shall be
permissiple only with the prior approval of the Stakenoiders” Consuiation Commites (SC0) and
sir afiract intenesl Payments made aiber 30 (rky | days wilh prioe appraval ol SCG bul within
) {mingty) days from the date of issuanca of the Lol shadl attract inderest at the rate of 12% per
annum: In the event the balance sale consileration is not received within 90 {ninety) [ay3 T
{he date of Esuanca ol the Lod, the sabe shall Stand cancellisd.

Sd/-

Sushil Kumar Singhal

Liguidator of COROMANDEL AGRICD PRIVATE LIMITED

Place: Dalki Regisiration Nao, IBRIAPA-001/1P-PO1655/2019-2020/12536
Date: 27th February, 2026 Email 10 = coromandel. cirpi pmail. com

Kuttulcaran | journeys with you

Popular Vehicles & Services

POPULAR VEHICLES AND SERVICES LIMITED

CIN: L5S0102KL1983PLCO03 741
Registered Office: Kuttukaran Centre, Mamangalam, Emakutam, Cochin, Kerala, 682025
Tel: 484-2341134  Email ID: cs@popularv.oom  Website: www popularmanuti.com

POSTAL BALLOT NOTICE TO THE MEMBERS OF THE COMPANY

Notice is hereby given pursuant to the provisions of Section 108 and 110 and other applicable pravisions, if any, of the
Companies Acl, 2013 read with the Rule 20 & 22 of Companies (Management and Administration) Rules, 2014, as amended
from lime to time, Regulaton 44 of SEBI (Listing Cbligations and Disclosure Requirement) Regulations, 2015 and such ather
applicable laws and regulations and Secretarial Standard-2 on General Meelings (the '55-2') issued by the Institule of
Companies Secratanies of India and in terms of the General Circulars issued by the Munistry of Corporate Affairs,
Government of India (the 'MCA') in relation hereto including General Circular No, 1412020 dated April 08, 2020, General
Circular No. 1712020 dated April 13, 2020, General Circular No, 22/2020 dated June 15, 2020, General circular Ne. 332020
dated September 28, 2020, General circular No. 3972020 dated December 31, 2020, General Circular No. 1072021 dated
June 23, 2021 read with General Circutar Ne, 2002021 dated December 08, 2021, General Circular No. 032022 dated May
05, 2022, General Circular Mo, 1172022 dated December 28, 2022 and General Circular Mo, 08/2023 dated September 25,
2023, 12024 dated September 19, 2024 and the latest being 032025 dated September 22, 2025 and any other relevant
circutars and natifications issued by the Ministry of Corporate Affairs (hessin collectively referred to as *MCA Circulars™), as
amended from time to time (including any modification or re-enactment thereof for the ime being in force), approval of
members of Popular Viehicles and Services Limited (*the Company”) is being sought for the resolutions to approve the
Re-appointment of Mr. John Kutiukaran Paul (DIN-000168513) as Whole Time Director of the company by way of Postal
Ballot through remate e-voling process only ('remote e-voling’) as set out in the Postal Ballot Notice dated 10th Fabruary
20126, The Postal Ballot Mofice is available on the Company's website www.popularmaruti.com and on the website of the
stock exchange ie., BSE Limited {BSE) at www.bseindia.com and National Stock Exchange of India Limited (NSE) af
www.nseindia.com and on the website of Registrar and Transfer Agent (RTA) MUFG Infime India Private Limited (MUFG)
[erstwhile Link Intime India Private Limited) at hitps:/instavote linkintime.co.in.

In compliance with the afaresaid provisions and MCA Circulars, electronic copy of the Postal Ballot Notice ("the Motice™)
along with the Explanatory Staterment have been sent through e-mail to all members who have registared their email IDs

with the Depository Participant/Company/Registrar & Share Transfer Agent.
All members are hereby informed that

11 Date of completion of Gspatch of Mofice iz Thursday, 26th February 2026,

2] In terms. of fhe General Circulars ssued by MCA, no physical ballot form = being. dspatched by fhe Company and the members can
communicate thair assent and dissent through remeta a-valing facility onty

31 Mambars hedding Equily Shares as an the cul-off daie 8. 20dh February 2026, are only eniilled o cast teir voles by remode a-vwating
facility. Any person, whois nol 2 member as-on the cut-off date, showld trest s nolice for information purpose only. The Company has
engaged Ihe senvices of MUFG Intime Indiz Private Limitad (MUFG) (erstwhile Link Intime india Private Limited) for providing remotle
g-volireg facility to its mambars,

4] The Members holding shares in physical form and whose email ids- are-not ragisiered with the Company as on the cut-off dale are
requested 1o repsler the same by sending an e-mad ciing subject “Populsr Vehicles Postal Ballot® o the ATA &l
rmit.helpdaski@inmpms.mufg.com and o the Enmp;n; al cs@ipopularv.com with the name of registaned shareholdar(s), folio numbens) /
DF Id £ Chent 1d and number of equity shares held from the emall eddress they wish 1o regster o enabée them to exsrase ther vole,

31 Members holdmg shares in dematenalizad mode ara requasted 1o registedupdate theair amail |0 with the relevant Dapositony Paricipants
with whaom they maintain their demat accounts),

&) The remote e-woling facifity will be avaiable, please refer the instnuctions mentioned in the Postal Balkod Motice for the same

71 Pursuant lo Rule Z2(5), the Board of Directors of the Company wide passing of resolution on February 10, 2026 have appointad
Mr. Myadoor Cherian Sajumon, Praclicing Company Sacrefary as Scrudinizer for conducting the postal baliet ("paly threugh Remote
E-voling”) in & fair and fransparent mannar.

8] The voling shall commance on Friday, 27h February #2026 &l 09:00 AM (15T} and ends on Saturday, 28th March 2026 at 500 PM (i5T)
The a-vating modusa shall ba biockad fenaafier and the vating shali not be afowed beyand 500 PM. on Saturday Z8th March 2026

9] Once the vote is cast on the resoéufion, the member will not be aliowed fo change i suhseq:;enﬂ',r or cast vole agan

10} The: resciutions, If approved, wil ba taken &5 having baen duly passed on the fast day spacified for e-voting i 2. Saturday 28th March 2026

1 ]Th-a results of tha Postal Ballol wif be announcad within 2 (twa) working days from the date of tlosing of the e-voling at tha registenad
office of the C I.,urnpar'} and shall be communicated 1o BSE and NSE where the equity shares 'of fhe Eurnpanf are listed and wi also be
displayad on the Company's websde &l www.popularmaruti.com and website of RTA al hitps:/finstavote.linkintime,co.in,

12) In caza mambers have any guaries regarding a-voting, thay may refer (i) Frequenily Asked Questions {FAQS (i) instawote e-Voting usar
marual awailabie st help section of Kilps:linstavoie linkintime co.in or Conizct Mr. Ashish Upadhyay, e-woling assistant, e-vating, MUFG
Irttirmee Indiz Privabe Limited, C-101, 247 Park, LB, 5 Mang, Vikhroli {¥West) — 400083 or call on 022 - 49188000 or send- 3 requast 1o
enolicesflin mpms.mufg.com,

By The Order of Board of Directors
Popular Vehicles and Services Limited

Sl
Place: Kochi Varun T.V.
Date: 26 February 2026 Company Secretary & Compliance Officer

HINDUSTAN ORGANIC CHEMICALS LIMITED

CIN: L99999KL1960G0OI182753

Registered office: Ambalamugal PO Ernakulam Dist.,
Kerala India — 682302
Tel. Ph: 0484-2727342, E-mail ID: cs@hoclindia.com

INDOGULF CROPSCIENCES LIMITED

Regd. Office: 501, Gopal Heights, Plot No - D-8; MNetaji Subhash Place; New Delhi, India, 110004
Email Id: csi@groupindogutf.com, Website: www.groupindogulf.com, Phone No. +91-11-40040400

website: https://www.hoclindia.com/

SPECIAL WINDOW FOR TRANSFER
AND DEMATERIALISATION OF

PHYSICAL SECURITIES

Motice is hereby given that pursuant to SEBI
Circular HO/38/13/11(2)2026-MIRSD-POD/
I/3750/2026 dated January 30, 2026, the
Company has opened a special window for
transfer and dematerialisation ("Demat”) of
physical securities which were sold/purchased
prior to April 01, 2019. This special window shall
remain open for a period of one year, from
February 05, 2026 to February 04, 2027, fo
further facilitate the investors fo get rightful
access to theirsecurities.

During this period, the securities lodged for
transfer shall be credited to the transferee only
in Demat mode. The transfer-cum-demat
requesis shall be processed in accordance with
the prescribed due process.

Lodgement of legally valid and complete
documents for transfer and dematerialisation of
physical securities, where there is no dispute on
ownership will be considered. Investors may
submit their request till February 04, 2027, to
company's Registrar & Share Transfer Agent
(“RTA"), at M/s. Bigshare Service Pwvt. Ltd,
Office No-S-6, 6th Floor, Pinnacle Business
Park, Next to Ahura Centre, Mahakali Caves
Road, Andheri (East), Mumbai-400093;
Email: Info@bigshareonline.com,
vinod.y@bigshareonline.com

For Hindustan Organic Chemicals Limited

Sd/-
Date: 26.02.2026 Subramonian H
Place: Kochi Company Secretary

POSTAL BALLOT NOTICE (“Notice")

Members are hereby informed that pursuant to Section 108 and Section 110af the Companies Acl. 2013 ("Act’) read together with Rule
20 and Rule 22 of the Companies (Manasgement and Admindsiraton) Rules, 2014 ("Rules”), the relaxations end damficatons issued by
the Miniziny of Corporate Affairs ("MCA") vide General Circular Mo, 0372025 dated Ef};nlemher 22, 2025 read with other relevant
crculars, notifications, quidelines issued by the MCA {collactnaly, tha "MCA Circulars™), Regulation 44 of tha Sacuribes and Exchanga
Board of India (Listing Obligations and Disclasure Requirements) Regulations, 2015 |"EEEI Listing Regulations”), any olher applicable
provision of SEBI Listing Regulations, any circular issued by the Securities and Exchangs Board of India ("SEBI"), Secretarial
Standards issusd by the Institute of Company Secretanss of India on General Mestings {*55-27) and other applcable |laws and
requlations (including any statutory modification]s) or re-enactmeni(s) thereof for the time being m force), Indoguf Cropscienceas
Limdted ("Cormpany™) has completed dizpatch of Molice along with explanatory staternent on Thursday, February 26, 2026, only theough
electronic moda to all those maembers of the Company, whose amail addresses ana registared with the Company, Reglstrar and Share
Transfer Agent ("RTA"), depository(ies) or deposilory participant(s) and whose names appear in the register of members/ ksl of
beneficial owners 25 on Friday, February 20, 2026 ("Cut-Off Date’). The requirement for sending physical copy of the Mofice and postal
ballot foom alomg with pre-pad business envelope, has been deferred with vide relevant MCA Circulars, The members ane required fo
communicate theirassent ordissent through the remots e-voting systemonly

Mambars ars hareby further informed that;

al Following special business|as) 1510 be transacted by way of passing ordinary resolution through postal ballof by voting through
elecironic means only [ remote e-voling”):
Approval for the re-appointmentof Mr. 3anjay Agganwal (DIN: 00753635) as Managing Directar of the Comipany;
bl Following special business{es] is to ba fransacied by way of paszing special resolution through postal ballat by veling theough
glectronic means only (“remote e-valing"):
« Approval for the re-appointment of Mr. Om Prakash Aggarwal (DIN: 00732440) a5 a Whole-time Diector designated as
Executne Chairman of the Company;
Approval for the re-appointment of Mr. Rahul Gupta (DIN: 091926300 as an Independent, Professional and Mon-Execative
Director of the Company,
«  Approval for the re-gppointment of Mr. Sandeap Bhutan! (DIN0B463909) as an Independenl. Professional and Non-Execulive
Director ofthe Company;
ch Femole e-voting facility shall commence on Friday, Februany 27, 2026, at 9.00.a.m. {I5T) and shall end on Saturday, March 238,
2026, at 5:00 p.m_(IET) (bothdays inclusiva). Mo ewvaling ghall be allowed beyond the said date and tima,
di Only those members whose names appear on tha register of meambers or in the register of beneficial cwners maintained by the
depositories as on Cut-0F Date are antitied to cas! heir voles by remale a-valing process
g] The Notice will also be available on the Company’s website at www groupindoguif.com, websites of the Stock Exchanges i.e. BSE
Limited at www,bseindia.com and National Stock Exchange of India Lemited at wwow, nseindig.com and on NSDL website a
hitps2insdl.co.ind . Members whodo not receive the Postal Ballot Notice may downioad it from the abovesmentioned websiies,

The Company has provided a remaote e-voting faciily toal its members through the remota voting platform provided by NSDL.

—

| Aperson whais nola member on the Cut-0f Date (s requastad to treat this Notice for information purposes only
The Board of Direclors has appointed Mr. Rohit Bhatia (“the Scrutinizer’). ACS: 67220 and COP: 25126, Company Secretary in
practice, a5 Scrubinizer for conducting the Posial Ballot, throwgh e-voling process, in a fair and ransparent manner.

Members holding equity shares of the Company in dematarialized form are requastad to register thesr a-mail addressas with their
respaciive depository pariicipant!s) inaccordance with the procedure prescribed by the dapository participant

oy

Instructions on the process of remote e-volting, mncludeng the manner in which members who are holding shares in physicsl or demal
foem can cast theirvote through remote &- voting, are provided in detail in the Nobice

The resolutions, if approvad, shadl be deemed fo have been passed on the last date of e-voling i.e. Saterday, March 28, 2026, The
resuits of e-voling will be announced on or before Tuesday, March 31, 2026 and will be displayed on the Company's-websila ai
Wi aroupindegulf. com, and the wabsite of MSDL at htipsinsdLogind, The resulls will simultansoushy be communicated to the Stock
Exchanges and will also be displayed at tha registered office of the Company

In case of any query on e-vobing, members may refer to the "Hedp® and "FAQS" sections | E-voling user manual available through a
dropdown menu in the 'Townloads” sechion of NSDL website fore-voling at hiipsinsdl.coin’,
Contact detaiis for addressing e-voling related queries! grevances, i amy: Mz Palfavi Mhatre, (Assistani Vice- President)
E-mail; avoting@nsd.com Toll-frea NO .- 022 - 4866 000 {from .00 a.m_(I5T)to .00 p.m. (15T} onall working days)
By Order of the Board
INDOGULF CROPSCIENCES LIMITED
54:."'
Sakshi Jain
Place: Delhi Company Secrelary and Compliance Officer
Date; 26-02-2026 ACS: 67325
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CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, THE DETAILED PUBLIC STATEMENT AND THE DRAFT LETTER

OF OFFER ("CORRIGENDUM”™) FOR THE ATTENTION OF PUBLIC SHAREHOLDERS OF

BRIJLAXMI LEASING AND FINANCE LIMITED

Corporate ldentification Number: LG5983GJ1990PLC0T47183;
egistered Office Address: 24 Suvernpuri Society, Chikuwadi, Jetalpur Road,
Vadodara Racecourse, Vadodara, 390007, Gujarat;
Tel. No.: +91 - 263- 234 3556; Email: barodagroup99@gmail.com; Websile: vwaww.brijlaxmi.com

Thig Cormigendum is being issued by the Saifron Capital Advisors Private Limited, Manager to the Offer; for and on behalf of the
Acquirars, in compliance with the SEBI (SAST) Reguiations, 2011

Thes Comigendum-should be read in conjumction with Fublic Announcement dated December 05, 2025 ("PA™), Detailed Pubblic
Statement dated December 11, 2025 published on December 12, 2025, In Financial Express (English} all editions, Jansatia
(Hindi) all editsons, Navshakti (Marathi) Mumbai Edition - Place of Stock Exchange at which shares of the Target Company are
listed and Ahmadabad Exprass (Guparati) Baroda Edition- Place of Registered office of the Target Company is situated ("DPS”)
and the Draft Latter of Offer dated December 19 2025 (“DLOF").

This corrigendum i3 issued in ali the newspapers in which DFS was published in complignce with the SEBI (SA5T) Regulations
2011, Terms used In this Corrigendurm and not defined harain shall have the same meaning as ascribed Inthe Draft Letter of Offer
uniess otherwise delned.

The shareholders of Brijlaxmi Leasing and Finance Limited ("Target Company”) are requested to note the
developments/amendments with respect to and in connection with the Public Announcement, the Detailed Public Statement
and the Draft Letter of Offer as sent to the public shareholders are as under;

Pursuanl lo increase in ofler size, the necessary changes/amendmenis have been made in the Public Announcement, the
Detailed Public Statement and the Draft Letter of Ofler, as mentioned below:

%

Revised Offer Size:

The edrlier Offer size was 48.74.650 (Forty Eight Lakh Seventy Four Thousand Six Hundred Fifty) fully paid up eguity shares
of face value of T10/- aach the offer size has been revised 1o 64,990,889 (Sidy Four Lakh Ningty Nine Thousand Eight
Hundred and Eighty Nire) fully paid up equity sharas of face value of 210/~ each (" 0tter Shares™) representing 26% (Twenty
ani percent) of the Emerging Vioting Share Capital of the Target Company on a fully diluted basis, as of the 10th (Tenth)
working day from the ¢losure of the Tendering Period of the Open Offer, for cash at an offer price of $10.05/- (Rupees Ten
Point Zera Five only) per Equity Share (" Dfifer Price”).

The term “Offer Size/Ofer Shares” in the Public Announcement, the Detailed Public Stalement and the Draft Letter of
Offer should accordingly be read as “Revised Otfer Size/ Revised Otfer Shares”.

Revised Offer Consideration at Section Vil under Oifer Price and Financial Arrangements under part B) Financial
Arrangements al Poinl No. 1 on Page No. 37 and any other place should be read as follows:

The Tofal consideration for the Dpen Dffer, assuming full acceptance under the offer, i.e. for the acquisiion of 64,99 889
{Sixty Four Lakh Ninaty Nine Thousand Ekght Hundred Eighty Nine) Equity Shares, atthe Offer Price of ¥10.05/~ (Rupees Ten
Point Zaro Five only) per Equity Share is T 6,53, 23,684 .45/ (Rupees six Grore Fitty Three Lakh Twenty Three Thousand Eight
Hundred Eighty Four Point Four Five only) {*Revised Offer Consideralion”).

The lerm “0ffer consideration” in the Public Announcement, the Detailed Public Statement and the Dratt Letter of Offer
should accordingly be read as “Revised Offer Consideration™.

Except as delailed mentioned in this Corrigendumn, all other information and terms of Open offer as desclosed in the Public
Announcement, the Detailed Public Statement and the Draft Letter of Offer remain unchanged. This Comgendum is also
expactad to be availabla on the website of the Securities and Exchange Board of India at www_sebi.gov.in and on the website
of the Manager to the Offer at www. salfronadvisor.caom,

MANAGER TO THE OFFER REGISTRAR TO THE OFFER

Safiron Capital Advisors Private Limited Cameo Corporate Services Limited

605, Sixth Floor, Centre Point, J.B. Nagar, aubramanian Bullding, No_ 1, Club House Road,
Andheri {East), Mumbai - 400059, Maharashtra, India; Chennai - 600002, Tamil Nado, India;

Tel. Mo.: +91 22 49730394; Tel. No: +91 44 4002 0700/ 2846 0390,

Email id: openoffersi@salfronadvisor.com; E-mail id: privai@camepindia.com;

Website: www.saffronadvisor.com; Invesior Grievance: invesiori@camagindia.com,
Investor Grievance: investorgrievance@satironadwsor com:| Website: www.cameoindia. com;

SEBI Reqistration No: INMODOO11211 SEBI Registration No.: INRODOOD3T53

Validity: Permanent Validity: Permangnt

CGontact Person: Satej Darde/Sachin Prajapati Contact Person: K Sreepriva

LA e eeas

ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

ACQUIRER 1 ACQUIRER 2 ACQUIRER 3 ACQUIRER 4

Jaykishar Chattanyakishor Seddharth Jaykishor Ankur J Chaturyedi Brijlaxmi Infotech

ikcharmdaa@gmail com sidhuc1 Di@gmail.com ankurtdacgmail. com jkemumbaii@gmail.com

Chaturvedi Chaturyedi Limited

Sd/- Sd/- Sd/- Sd/-
Email Id: Email Id: Email Id: Email Id:

Place: Vadodara
Date: February 26, 2026 Binjaet Comm

DECCAN TRANSCON LEASING LIMITED

(Erstwhile Deccan Transcon Leasing Private Limited)

Regd.Off : Suite No. 507,5th Floor, Capital Park, Image Gardens Road, Madhapur,
DECCAN Hitech City, Hyderabad-500 081, Telangana, India. Ph.No. : 040-40146828

TRANSCON Email:compliance@deccantrans.com; website:www.deccantrans.com
CIN: L63090TG2007PLC052599

NOTICE OF THE 01/2025-26 EXTRA ORDINARY GENERAL MEETING (EGM)

AND E-VOTING INFORMATION

Notice is hereby given that 01/25-26 Extra Ordinary General Meeting of the Members of
DECCAN TRANSCON LEASING LIMITED (“the Company”) will be held on Tuesday, March 24,
2026, at 02:30 P.M. through Video Conferencing (“VC”)/ Other Audio-Visual Means (“OAVM?”),
at Registered Office of the Company situated at Suite No. 507, 5th Floor Image Capital Park,
Image Garden Road, Madhapur, Hyderabad, Shaikpet, Telangana — 500081, India.

In pursuant to Section 108 of Companies Act, 2013 and Rule 20 of the Companies (Management
and Administration) Rules, 2014 read with the General Circular No. 03/2025 dated September
09, 2025 issued by the Ministry of Corporate Affairs, Government of India (hereinafter referred
to as “MCA Circular”) along with other applicable Circulars issued in this regard by the MCA and
SEBI, to transact the business that will be set forth in the Notice of the AGM.

In compliance with the above Circulars, the Company will be sending electronic copies of the
01/25-26 Extra Ordinary General Meeting (EGM) Notice, to all the shareholders whose email
addresses are registered with the Company/Registrar and Share Transfer Agent/Depository
Participant(s) (“DP”).

The Notice of the 01/25-26 Extra Ordinary General Meeting will also be made available on
the following websites:

» Company’s website: https://www.deccantrans.com/
» NSE website: www.nseindia.com
» Registrar’'s website (MUFG Intime India Private Limited): https://in.mpms.mufg.com/

Voting information:

1.

Pursuant to Section 108 and other applicable provisions, if any, of the Act read with Rule 20
of the Companies( Management and Administration)Rules 2014, and Regulation 44 of the
Listing Regulations, the Company is pleased to provide a remote e-voting facility to the
Members to cast their votes electronically on all the resolutions set forth in the Notice convening
the said Meeting. The facility of e-voting will also be made available at the EGM, and
Members attending the EGM through VC/OAVM, who have not cast their vote by remote e-
voting, will be able to vote at the EGM. The Company has availed the services of MUFG
Intime India Private Limited to provide the facility of remote e-voting/e-voting at the EGM.

. The remote e-voting period begins on Saturday, March 21, 2026 (at 9:00 A.M. IST) and

ends on Monday, March 23, 2026 (at 05:00 P.M. IST). During this period, shareholders of
the Company, holding shares either in physical form or in dematerialized form, as on the
cut-off date Tuesday, March 17, 2026, may cast their vote electronically. The remote e-
voting module shall be disabled by MUFG Intime India Private Limited for voting thereafter.
The voting rights of Members shall be in proportion to their shares in the paid-up equity
share capital of the Company as on the cut-off date, i.e. Tuesday, March 17, 2026

. Electronic Voting Event Number (EVEN): 260099
. The Board of Directors of the Company have appointed Mr. Himanshu Chandgothia (ACS

60142, CP 22602), Partner, M/s. ACHS & Co., Practicing Company Secretary, as the
Scrutinizer for conducting the voting process in a fair and transparent manner.

. Any person who acquires shares of the Company and becomes a Member of the Company

after sending the Notice and holding shares as of the cut-off date may obtain the login ID
and password by sending a request to rajiv.ranjan@in.mpms.mufg.com,
Ashish.Upadhyay@in.mpms.mufg.com However, if he/she is already registered with NSDL/
CDSL/ INSTAVOTE for remote e-voting/e-voting, then he/she can use his/her existing User
ID and password for casting the vote.

. The detailed instructions for joining the EGM through VC/OAVM and casting the vote

through remote e-voting/e-voting at the EGM are provided in the Notice of EGM. Members
are requested to carefully go through the same. Members who need assistance before or
during the EGM regarding the e-voting facility and/or VC/OAVM facility can send a request
to rajiv.ranjan@in.mpms.mufg.com, Ashish.Upadhyay@in.mpms.mufg.com.

. The shareholders are requested to note that, as per the provisions of the SEBI, it is mandatory

for all shareholders holding shares in physical form to furnish PAN, Choice of Nomination,
Contact details (Postal Address with PIN and Mobile Number), Bank A/c details and Specimen
signature for their corresponding folio numbers. The shareholders may register/update the
said details in the prescribed Form ISR-1 and other relevant forms with MUFG Intime India
Private Limited (“Link Intime”), Registrar and Share Transfer Agent of the Company. Further,
the shareholders can also access the relevant forms on the Company’s website at https://
www.deccantrans.com/.

. The above information is being issued for the information and benefit of all the shareholders

of the Company and is in compliance with the applicable MCA and SEBI Circular(s). The
shareholders may contact the Company’s Registrar and Share Transfer Agent at MUFG
Intime India Private Limited, C-101,1 Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli
(West), Mumbai-400083. Tel No: +91 8108116767, Email: rajiv.ranjan@in.mpms.mufg.com,
Ashish.Upadhyay@in.mpms.mufg.com.

. Members facing any technical issue in Login may contact Mr. Rajiv Ranjan, Sr. Assistant

Vice President, at the designated email ID: rajiv.ranjan@in.mpms.mufg.com or contact
at: 022-49186000.

By Order of the Board of Directors
for DECCAN TRANSCON LEASING LIMITED

Sd/- Khushboo Gautam
Date : February 27,2026 Company Secretary & Compliance Officer
Place: Hyderabad M. No. A66993
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INDOGULF CROPSCIENCES LIMITED

Regd. Office: 501, Gopal Heights, Plot No - D-9, Netaji Subhash Place, New Delhi, India, 110034
Email Id: cs@groupindogulf.com, Website: www.groupindogulf.com, Phone No. +91-11-40040400
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POSTAL BALLOT NOTICE (“Notice”)

Members are hereby informed that pursuant to Section 108 and Section 110 of the Companies Act, 2013 ("Act") read together with Rule
20 and Rule 22 of the Companies (Management and Administration) Rules, 2014 ("Rules"), the relaxations and clarifications issued by
the Ministry of Corporate Affairs ("MCA") vide General Circular No. 03/2025 dated September 22, 2025 read with other relevant
circulars, notifications, guidelines issued by the MCA (collectively, the "MCA Circulars"), Regulation 44 of the Securities and Exchange
Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015 ("SEBI Listing Regulations"), any other applicable
provision of SEBI Listing Regulations, any circular issued by the Securities and Exchange Board of India ("SEBI"), Secretarial
Standards issued by the Institute of Company Secretaries of India on General Meetings ("SS-2") and other applicable laws and
regulations (including any statutory modification(s) or re-enactment(s) thereof for the time being in force), Indogulf Cropsciences
Limited ("Company") has completed dispatch of Notice along with explanatory statement on Thursday, February 26, 2026, only through
electronic mode to all those members of the Company, whose email addresses are registered with the Company, Registrar and Share
Transfer Agent ("RTA”"), depository(ies) or depository participant(s) and whose names appear in the register of members/ list of
beneficial owners as on Friday, February 20, 2026 ("Cut-Off Date"). The requirement for sending physical copy of the Notice and postal
ballot form along with pre-paid business envelope, has been deferred with vide relevant MCA Circulars. The members are required to
communicate their assent or dissent through the remote e-voting system only.

Members are hereby further informed that:
a

Following special business(es) is to be transacted by way of passing ordinary resolution through postal ballot by voting through
electronic means only ("remote e-voting"):

+ Approvalfor the re-appointment of Mr. Sanjay Aggarwal (DIN: 00763635) as Managing Director of the Company;

=

Executive Chairman of the Company;

Following special business(es) is to be transacted by way of passing special resolution through postal ballot by voting through
electronic means only ("remote e-voting"):

+Approval for the re-appointment of Mr.

Om Prakash Aggarwal (DIN: 00732440) as a Whole-time Director designated as

+Approval for the re-appointment of Mr. Rahul Gupta (DIN: 09192630) as an Independent, Professional and Non-Executive

Director of the Company;

+ Approval for the re-appointment of Mr. Sandeep Bhutani (DIN:09463909) as an Independent, Professional and Non-Executive

Director of the Company;

o

Remote e-voting facility shall commence on Friday, February 27, 2026, at 9:00 a.m. (IST) and shall end on Saturday, March 28,

2026, at5:00 p.m. (IST) (both days inclusive). No e-voting shall be allowed beyond the said date and time.

=

Only those members whose names appear on the register of members or in the register of beneficial owners maintained by the

depositories as on Cut-Off Date are entitled to cast their votes by remote e-voting process.

o

The Notice will also be available on the Company's website at www.groupindogulf.com, websites of the Stock Exchanges i.e. BSE

Limited at www.bseindia.com and National Stock Exchange of India Limited at www.nseindia.com and on NSDL website at
https://nsdl.co.in/ . Members who do not receive the Postal Ballot Notice may download it from the above-mentioned websites.

f)  The Company has provided a remote e-voting facility to all its members through the remote voting platform provided by NSDL.

g

Apersonwho is nota member on the Cut-Off Date is requested to treat this Notice for information purposes only.

The Board of Directors has appointed Mr. Rohit Bhatia (‘the Scrutinizer”), ACS: 67220 and COP: 25126, Company Secretary in
practice, as Scrutinizer for conducting the Postal Ballot, through e-voting process, in a fair and transparent manner.

Members holding equity shares of the Company in dematerialized form are requested to register their e-mail addresses with their
respective depository participant(s) in accordance with the procedure prescribed by the depository participant.

Instructions on the process of remote e-voting, including the manner in which members who are holding shares in physical or demat
form can cast their vote through remote e- voting, are provided in detail in the Notice.

The resolutions, if approved, shall be deemed to have been passed on the last date of e-voting i.e. Saturday, March 28, 2026, The
results of e-voting will be announced on or before Tuesday, March 31, 2026 and will be displayed on the Company's website at
www.groupindogulf.com, and the website of NSDL at https://nsdl.co.in/. The results will simultaneously be communicated to the Stock
Exchanges and will also be displayed at the registered office of the Company.

In case of any query on e-voting, members may refer to the “Help" and "FAQs" sections / E-voting user manual available through a
dropdown menu in the 'Downloads" section of NSDL website for e-voting at https://nsdl.co.in/.

Contact details for addressing e-voting related queries/ grievances, if any: Ms. Pallavi Mhatre, (Assistant Vice- President)
E-mail: evoting@nsdl.com Toll-free NO.: 022 - 4886 7000 (from 9.00 a.m. (IST) to 6.00 p.m. (IST) on all working days)

Place: Delhi
Date: 26-02-2026

By Order of the Board

INDOGULF CROPSCIENCES LIMITED
Sd/-

Sakshi Jain

Company Secretary and Compliance Officer

ACS: 67325

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, THE DETAILED PUBLIC STATEMENT AND THE DRAFT LETTER
OF OFFER (“CORRIGENDUM”) FOR THE ATTENTION OF PUBLIC SHAREHOLDERS OF

BRIJLAXMI LEASING AND FINANCE LIMITED

Corporate Identification Number: L65993GJ1990PLC014183;
Registered Office Address: 24 Suvernpuri Society, Chikuwadi, Jetalpur Road,
Vadodara Racecourse, Vadodara, 390007, Gujarat;

Tel. No.: +91 - 265- 234 3556;

Email: barodagroup99@gmail.com; Website: www.brijlaxmi.com

This Corrigendum is being issued by the Saffron Capital Advisors Private Limited, Manager to the Offer, for and on behalf of the
Acquirers, in compliance with the SEBI (SAST) Regulations, 2011.

This Corrigendum should be read in conjunction with Public Announcement dated December 05, 2025 (“PA”), Detailed Public
Statement dated December 11, 2025 published on December 12, 2025, in Financial Express (English) all editions, Jansatta
(Hindi) all editions, Navshakti (Marathi) Mumbai Edition - Place of Stock Exchange at which shares of the Target Company are
listed and Ahmedabad Express (Gujarati) Baroda Edition- Place of Registered office of the Target Company is situated (“DPS”)
and the Draft Letter of Offer dated December 19, 2025 (“DLOF”).

This corrigendum is issued in all the newspapers in which DPS was published in compliance with the SEBI (SAST) Regulations,
2011. Terms used in this Corrigendum and not defined herein shall have the same meaning as ascribed in the Draft Letter of Offer,

unless otherwise defined.
The shareholders of Brijlaxmi Leasing

and Finance Limited (“Target Company”) are requested to note the

developments/amendments with respect to and in connection with the Public Announcement, the Detailed Public Statement
and the Draft Letter of Offer as sent to the public shareholders are as under:
Pursuant to increase in offer size, the necessary changes/amendments have been made in the Public Announcement, the
Detailed Public Statement and the Draft Letter of Offer, as mentioned below:

1. Revised Offer Size:

The earlier Offer size was 48,74,650 (Forty Eight Lakh Seventy Four Thousand Six Hundred Fifty) fully paid up equity shares
of face value of ¥10/- each the offer size has been revised to 64,99,889 (Sixty Four Lakh Ninety Nine Thousand Eight
Hundred and Eighty Nine) fully paid up equity shares of face value of¥10/- each (“Offer Shares”) representing 26% (Twenty
Six percent) of the Emerging Voting Share Capital of the Target Company on a fully diluted basis, as of the 10th (Tenth)
working day from the closure of the Tendering Period of the Open Offer, for cash at an offer price of ¥10.05/- (Rupees Ten
PointZero Five only) per Equity Share (“Offer Price”).
The term “Offer Size/Offer Shares” in the Public Announcement, the Detailed Public Statement and the Draft Letter of
Offer should accordingly be read as “Revised Offer Size/ Revised Offer Shares”.

2. Revised Offer Consideration at Section VII under Offer Price and Financial Arrangements under part B) Financial
Arrangements at Point No. 1 on Page No. 37 and any other place should be read as follows:
The Total consideration for the Open Offer, assuming full acceptance under the offer, i.e. for the acquisition of 64,99,889
(Sixty Four Lakh Ninety Nine Thousand Eight Hundred Eighty Nine) Equity Shares, at the Offer Price of ¥10.05/- (Rupees Ten
Point Zero Five only) per Equity Share is ¥ 6,53,23,884.45/- (Rupees Six Crore Fifty Three Lakh Twenty Three Thousand Eight
Hundred Eighty Four Point Four Five only) (“Revised Offer Consideration”).
The term “Offer consideration” in the Public Announcement, the Detailed Public Statement and the Draft Letter of Offer
should accordingly be read as “Revised Offer Consideration”.
Except as detailed mentioned in this Corrigendum, all other information and terms of Open offer as disclosed in the Public
Announcement, the Detailed Public Statement and the Draft Letter of Offer remain unchanged. This Corrigendum is also
expected to be available on the website of the Securities and Exchange Board of India at www.sebi.gov.in and on the website
of the Manager to the Offer at www.saffronadvisor.com.

MANAGER TO THE OFFER

REGISTRAR TO THE OFFER

605, Sixth Floor, Centre Point, J.B. Nagar,

Tel. No.: +91 22 49730394;
Email id: openoffers@saffronadvisor.com;
Website: www.saffronadvisor.com;

SEBI Registration No: INM000011211
Validity: Permanent

4 F ¥ 8 QUMNTEENT ATeOE A 1:'.!
Saffron Capital Advisors Private Limited

Andheri (East), Mumbai - 400059, Maharashtra, India;

Investor Grievance: investorgrievance@saffronadvisor.com;

Contact Person: Satej Darde/Sachin Prajapati

Cameo Corporate Services Limited
Subramanian Building, No. 1, Club House Road,
Chennai - 600002, Tamil Nadu, India;

Tel. No: +91 44 4002 0700/ 2846 0390;
E-mail id: priya@cameoindia.com;

Investor Grievance: investor@cameoindia.com;
Website: www.cameoindia.com;

SEBI Registration No.: INR000003753

Validity: Permanent

Contact Person: K Sreepriya

ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

ACQUIRER 1 ACQUIRER 2 ACQUIRER 3 ACQUIRER 4
Jaykishor Chaitanyakishor Siddharth Jaykishor Ankur J Chaturvedi Brijlaxmi Infotech
Chaturvedi Chaturvedi Limited
Sd/- Sd/- Sd/- Sd/-
Email Id: Email Id: Email Id: Email Id:
jkcbaroda@gmail.com sidhuc10@gmail.com ankur14ac@gmail.com jkemumbai@gmail.com

Place: Vadodara
Date: February 26, 2026
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CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, THE DETAILED PUBLIC STATEMENT AND THE DRAFT LETTER
OF OFFER (“CORRIGENDUM”) FOR THE ATTENTION OF PUBLIC SHAREHOLDERS OF

BRIJLAXMI LEASING AND FINANCE LIMITED

Tel. No.: +91 - 265- 234 3556; Email: barodagroup99@gmail.com; Website: www.brijlaxmi.com

Corporate Identification Number: L65993GJ1990PLC014183;
Registered Office Address: 24 Suvernpuri Society, Chikuwadi, Jetalpur Road,

Vadodara Racecourse, Vadodara, 390007, Gujarat;
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Statement dated December 11, 202}

unless otherwise defined.

1. Revised Offer Size:

Point Zero Five only) per Equity Share (“Offer Price”).

This Corrigendum is being issued by the Saffron Capital Advisors Private Limited, Manager to the Offer, for and on behalf of the
Acquirers, in compliance with the SEB| (SAST) Regulations, 2011.

This Corrigendum should be read in ¢onjunction with Public Announcement dated December 05, 2025 (“PA”), Detailed Public
published on December 12, 2025, in Financial Express (English) all editions, Jansatta
(Hindi) all editions, Navshakti (Marathi) Mumbai Edition - Place of Stock Exchange at which shares of the Target Company are
listed and Ahmedabad Express (Gujafati) Baroda Edition- Place of Registered office of the Target Company is situated (“DPS”)
and the Draft Letter of Offer dated December 19, 2025 (“DLOF”).

This corrigendum is issued in all the newspapers in which DPS was published in compliance with the SEBI (SAST) Regulations,
2011. Terms used in this Corrigendum and not defined herein shall have the same meaning as ascribed in the Draft Letter of Offer,

The shareholders of Brijlaxmi Leasing and Finance Limited (“Target Company”) are requested to note the
developments/amendments with respect to and in connection with the Public Announcement, the Detailed Public Statement
and the Draft Letter of Offer as sent to the public shareholders are as under:
Pursuant to increase in offer size, the necessary changes/amendments have been made in the Public Announcement, the
Detailed Public Statement and the Draft Letter of Offer, as mentioned below:

The earlier Offer size was 48,74,650 (Forty Eight Lakh Seventy Four Thousand Six Hundred Fifty) fully paid up equity shares
of face value of ¥10/- each the offer size has been revised to 64,99,889 (Sixty Four Lakh Ninety Nine Thousand Eight
Hundred and Eighty Nine) fully paid up equity shares of face value of ¥10/- each (“Offer Shares”) representing 26% (Twenty
Six percent) of the Emerging Voting Share Capital of the Target Company on a fully diluted basis, as of the 10th (Tenth)
working day from the closure of the Tendering Period of the Open Offer, for cash at an offer price of ¥10.05/- (Rupees Ten

The term “Offer Size/Offer Shares” in the Public Announcement, the Detailed Public Statement and the Draft Letter of
Offer should accordingly be read as “Revised Offer Size/ Revised Offer Shares”.

2. Revised Offer Consideration at Section VII under Offer Price and Financial Arrangements under part B) Financial
Arrangements at Point No. 1 on Page No. 37 and any other place should be read as follows:
The Total consideration for the Open Offer, assuming full acceptance under the offer, i.e. for the acquisition of 64,99,889
(Sixty Four Lakh Ninety Nine Thousand Eight Hundred Eighty Nine) Equity Shares, at the Offer Price 0f%10.05/- (Rupees Ten
PointZero Five only) per Equity Share is % 6,53,23,884.45/- (Rupees Six Crore Fifty Three Lakh Twenty Three Thousand Eight
Hundred Eighty Four Point Four Five only) (“Revised Offer Consideration”).
The term “Offer consideration” in the Public Announcement, the Detailed Public Statement and the Draft Letter of Offer
should accordingly be read as “Revised Offer Consideration”.
Except as detailed mentioned in this Corrigendum, all other information and terms of Open offer as disclosed in the Public

Announcement, the Detailed Public Statement and the Draft Letter of Offer remain unchanged. This Corrigendum is also
expected to be available on the website of the Securities and Exchange Board of India at www.sebi.gov.in and on the website

of the Manager to the Offer at www.saffronadvisor.com.

MANAGER TO THE OFFER

REGISTRAR TO THE OFFER

® o o o o gnergising ideas

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, J.B. Nagar,

Andheri (East), Mumbai - 400059, Maharashtra, India;
Tel. No.: +91 22 49730394;

Email id: openoffers@saffronadvisor.com;

Website: www.saffronadvisor.com;

SEBI Registration No: INM000011211
Validity: Permanent
Contact Person: Satej Darde/Sachin Prajapati

Investor Grievance: investorgrievance@saffronadvisor.com;

CA!EO

Cameo Corporate Services Limited
Subramanian Building, No. 1, Club House Road,
Chennai - 600002, Tamil Nadu, India;

Tel. No: +91 44 4002 0700/ 2846 0390;
E-mail id: priya@cameoindia.com;

Investor Grievance: investor@cameoindia.com;
Website: www.cameoindia.com;

SEBI Registration No.: INR000003753

Validity: Permanent

Contact Person: K Sreepriya

ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS
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CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, THE DETAILED PUBLIC STATEMENT AND THE DRAFT LETTER
OF OFFER (“CORRIGENDUM”) FOR THE ATTENTION OF PUBLIC SHAREHOLDERS OF

BRIJLAXMI LEASING AND FINANCE LIMITED

Corporate Identification Number: L65993GJ1990PLC014183;
Registered Office Address: 24 Suvernpuri Society, Chikuwadi, Jetalpur Road,
Vadodara Racecourse, Vadodara, 390007, Gujarat;
Tel. No.: +91 - 265- 234 3556; Email: barodagroup99@gmail.com; Website: www.brijlaxmi.com

This Corrigendum is being issued by the Saffron Capital Advisors Private Limited, Manager to the Offer, for and on behalf of the
Acquirers, in compliance with the SEBI (SAST) Regulations, 2011.
This Corrigendum should be read in conjunction with Public Announcement dated December 05, 2025 (“PA”), Detailed Public
Statement dated December 11, 2025 published on December 12, 2025, in Financial Express (English) all editions, Jansatta
(Hindi) all editions, Navshakti (Marathi) Mumbai Edition - Place of Stock Exchange at which shares of the Target Company are
listed and Ahmedabad Express (Gujarati) Baroda Edition- Place of Registered office of the Target Company is situated (“DPS”)
and the Draft Letter of Offer dated December 19, 2025 (“DLOF”).
This corrigendum is issued in all the newspapers in which DPS was published in compliance with the SEBI (SAST) Regulations,
2011. Terms used in this Corrigendum and not defined herein shall have the same meaning as ascribed in the Draft Letter of Offer,
unless otherwise defined.
The shareholders of Brijlaxmi Leasing and Finance Limited (“Target Company”) are requested to note the
developments/amendments with respect to and in connection with the Public Announcement, the Detailed Public Statement
and the Draft Letter of Offer as sent to the public shareholders are as under:
Pursuant to increase in offer size, the necessary changes/amendments have been made in the Public Announcement, the
Detailed Public Statement and the Draft Letter of Offer, as mentioned below:
1. Revised Offer Size:
The earlier Offer size was 48,74,650 (Forty Eight Lakh Seventy Four Thousand Six Hundred Fifty) fully paid up equity shares
of face value of ¥10/- each the offer size has been revised to 64,99,889 (Sixty Four Lakh Ninety Nine Thousand Eight
Hundred and Eighty Nine) fully paid up equity shares of face value of ¥10/- each (“Offer Shares”) representing 26% (Twenty
Six percent) of the Emerging Voting Share Capital of the Target Company on a fully diluted basis, as of the 10th (Tenth)
working day from the closure of the Tendering Period of the Open Offer, for cash at an offer price of 10.05/- (Rupees Ten
PointZero Five only) per Equity Share (“Offer Price”).
The term “Offer Size/Offer Shares” in the Public Announcement, the Detailed Public Statement and the Draft Letter of
Offer should accordingly be read as “Revised Offer Size/ Revised Offer Shares”.
2. Revised Offer Consideration at Section VIl under Offer Price and Financial Arrangements under part B) Financial
Arrangements at Point No. 1 on Page No. 37 and any other place should be read as follows:
The Total consideration for the Open Offer, assuming full acceptance under the offer, i.e. for the acquisition of 64,99,889
(Sixty Four Lakh Ninety Nine Thousand Eight Hundred Eighty Nine) Equity Shares, at the Offer Price 0fZ10.05/- (Rupees Ten
Point Zero Five only) per Equity Share is % 6,53,23,884.45/- (Rupees Six Crore Fifty Three Lakh Twenty Three Thousand Eight
Hundred Eighty Four Point Four Five only) (“Revised Offer Consideration™).
The term “Offer consideration” in the Public Announcement, the Detailed Public Statement and the Draft Letter of Offer
should accordingly be read as “Revised Offer Consideration”.
Except as detailed mentioned in this Corrigendum, all other information and terms of Open offer as disclosed in the Public
Announcement, the Detailed Public Statement and the Draft Letter of Offer remain unchanged. This Corrigendum is also
expected to be available on the website of the Securities and Exchange Board of India at www.sebi.gov.in and on the website
of the Manager to the Offer at www.saffronadvisor.com.
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Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, J.B. Nagar,

Andheri (East), Mumbai - 400059, Maharashtra, India;

Tel. No.: +91 22 49730394;

Email id: openoffers@saffronadvisor.com;

Website: www.saffronadvisor.com;

Investor Grievance: investorgrievance@saffronadvisor.com;
SEBI Registration No: INM000011211

Validity: Permanent

Contact Person: Satej Darde/Sachin Prajapati

CAM| EO

Cameo Corporate Services Limited
Subramanian Building, No. 1, Club House Road,
Chennai - 600002, Tamil Nadu, India;

Tel. No: +91 44 4002 0700/ 2846 0390;
E-mail id: priya@cameoindia.com;

Investor Grievance: investor@cameoindia.com;
Website: www.cameoindia.com;

SEBI Registration No.: INR000003753

Validity: Permanent

Contact Person: K Sreepriya

ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

ACQUIRER 1 ACQUIRER 2 ACQUIRER 3 ACQUIRER 4
Jaykishor Chaitanyakishor Siddharth Jaykishor Ankur J Chaturvedi Brijlaxmi Infotech
Chaturvedi Chaturvedi Limited
Sd/- Sd/- Sd/- Sd/-
Email Id: Email 1d: Email Id: Email 1d:
jkcharoda@gmail.com sidhuc10@gmail.com ankur14ac@gmail.com jkemumbai@gmail.com

Place: Vadodara
Date: February 26, 2026
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